
E FIR No. 12373/20
PS Prashant Vihar

U/s 379 IPC  
17.06.2020

This is an application for releasing vehicle bearing registration

number DL-9S-BU 5640 on superdari.

Present: Ld. APP  for the State.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if vehicle is released to the applicant

by the court.

Instead of releasing the vehicle on superdari this court is of

the view that the vehicle has to be released as per directions of  Hon'ble

High Court of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. Vehicle in question bearing registration number  DL-9S-BU 5640 be

released to the rightful owner by IO on furnishing security bond as per

the valuation report of vehicle.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the vehicle. 

3.  IO  shall  taken  the  colour  photographs  of  the  vehicle  from  the

different angles and also of the engine no. and the chasis no. of the

vehicle.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application disposed off accordingly.   

(NIHARIKA KUMAR SHARMA)
 MM-04 (North) Rohini Courts

Delhi/17.06.2020



FIR No. 02/20
PS: M Park  

17.06.2020

Bail Bonds filed through Video Conferencing. 

Present: Ld. APP for the State.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Bail bond filed without bail order. 

Ld. Counsel be intimated to file bail order. 

Put up with bail order on 19.06.2020. 

(NIHARIKA KUMAR SHARMA)
 MM-04 (North) Rohini Courts

Delhi/17.06.2020



FIR No. 42/20 
PS: Mukherjee Nagar   

17.06.2020

Bail Bonds filed through Video Conferencing. 

Present: Ld. APP for the State.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Bail bond filed without bail order. 

Ld. Counsel be intimated to file bail order. 

Put up with bail order on 19.06.2020. 

(NIHARIKA KUMAR SHARMA)
 MM-04 (North) Rohini Courts

Delhi/17.06.2020



FIR No. 625/20
PS: Mukherjee Nagar   

17.06.2020

Bail Bonds filed through Video Conferencing. 

Present: Ld. APP for the State.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Concerned Ahlmad is directed to file the original bail order for

19.06.2020. 

(NIHARIKA KUMAR SHARMA)
 MM-04 (North) Rohini Courts

Delhi/17.06.2020



FIR No. 96/20
PS: Prashant Vihar 

17.06.2020

Bail Bonds of accused Surender @ Happy  filed through Video

Conferencing. 

Present: Ld. APP for the State.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

SHO concerned is directed to file report. 

Jail  Superintendent  is  directed  to  intimate  the  accused  to

inform his Advocate to file the undertaking with the bail bond. 

Put up for further proceedings on 18.06.2020. 

(NIHARIKA KUMAR SHARMA)
 MM-04 (North) Rohini Courts

Delhi/17.06.2020



FIR No. 92/20
PS: Prashant Vihar 

17.06.2020

Bail Bonds of accused Surender @ Happy  filed through Video

Conferencing. 

Present: Ld. APP for the State.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

SHO concerned is directed to file report. 

Jail  Superintendent  is  directed  to  intimate  the  accused  to

inform his Advocate to file the undertaking with the bail bond. 

Put up for further proceedings on 18.06.2020. 

(NIHARIKA KUMAR SHARMA)
 MM-04 (North) Rohini Courts

Delhi/17.06.2020



         FIR No. 149/2020
PS Narela 

U/S 186/353/307/34 IPC
& 25/27 Arms Act 

17.06.2020

This  is  an  application  for  issuing  directions  to  Jail

Superintendent to produce the accused in hospital for blood sample of

accused Ajeet @ Mota. 

Present: Ld. APP for the State.

Substitute IO/WSI Sheetal in person with case file.

IO  submits  that  blood  sample  of  accused  Ajeet  @  Mota  is

required  to  be  deposited  in  FSL,  Rohini  for  matching  with  the  blood

already obtained from the place of occurrence.

Heard. Record perused.

Application is allowed.

The  Jail  Supprientendent,  Tihar  Jail,  Delhi  is  directed  to

produce  the  accused  Ajeet  @  Mota  S/o  Sh.  Rajesh  before  the  Medical

Superintendent, DDU Hospital, Delhi for getting the blood sample of said

accused  on 18.06.2020 at 11:00 AM.

Further, Medical  Superintendent,  DDU  Hospital,  Delhi  is

directed to get the blood sample of accused Ajeet @ Mota and handed

over to IO with hospital seal.

IO is also directed to remain present in said hospital at the

said date & time.    

Copy of this order be sent to Jail Superintendent as well as

Medical, DDU Hospital through IO for compliance.       

Copy dasti.  

Application stands disposed off.                                                

(NIHARIKA KUMAR SHARMA)
  Duty MM-04/North/Rohini Courts

Delhi/17.06.2020



FIR No.  290/2020
PS Jahangir Puri 

U/S 376/342/506 IPC

17.06.2020

This  is  an  application  for  permission  to  get  the potency

test of accused Kallu.

Present: Ld. APP for the State.

IO/WSI Anita in person with case file.

IO submits that potency test of accused is required for further

investigation of the present case.

Heard. Record perused.

Application is allowed.

The  Jail  Supprientendent,  Tihar  Jail,  Delhi  is  directed  to

produce  the  accused  Kallu  S/o  Sh.  Nasim  before  the  Medical

Superintendent, RML Hospital, Delhi for getting the Potency Test of said

accused  on 19.06.2020 at 11:00 AM.

Further, Medical  Superintendent,  RML  Hospital,  Delhi  is

directed to get the Potency Test of accused Kallu and hand over the report

to IO.

IO is also directed to remain present in said hospital at the

said date & time.    

Copy of this order be sent to Jail Superintendent as well as

Medical Superintendent, RML Hospital through IO for compliance.       

Copy dasti.  

          Application stands disposed off.       

(NIHARIKA KUMAR SHARMA)
  Duty MM-04/North/Rohini Courts

Delhi/17.06.2020



e-FIR No. 2055/19
PS  Prashant Vihar

17.06.2020

Fresh  time  bared  charge  sheet  received  from

Filing Section. It be checked and registered.

 
Present: Ld. APP for the State.

Accused Vishal @ Bunty and Chetan @ Monu are stated

to be in JC.

An application for condonation for delay filed by I.O.

Put up for consideration on 31.07.2020

                                                               

(NIHARIKA KUMAR SHARMA)
  Duty MM-04/North/Rohini Courts

Delhi/17.06.2020



e-FIR No. 0006/20
PS  Prashant Vihar

17.06.2020

Fresh  time  bared  charge  sheet  received  from

Filing Section. It be checked and registered.

 
Present: Ld. APP for the State.

Accused Vishal @ Bunty and Chetan @ Monu are stated

to be in JC.

An application for condonation for delay filed by I.O.

Put up for consideration on 31.07.2020

                                                               

(NIHARIKA KUMAR SHARMA)
  Duty MM-04/North/Rohini Courts

Delhi/17.06.2020



FIR No. 37/20
PS  Prashant Vihar

17.06.2020

Fresh  time  bared  charge  sheet  received  from

Filing Section. It be checked and registered.

 
Present: Ld. APP for the State.

Accused Rampal is stated to be in JC.

An application for condonation for delay filed by I.O.

Put up for consideration on 30.07.2020

                                                               

(NIHARIKA KUMAR SHARMA)
  Duty MM-04/North/Rohini Courts

Delhi/17.06.2020



e-FIR No. 06189/20
PS  Prashant Vihar

17.06.2020

Fresh challan received from Filing Section. It be

checked and registered. 

Present: Ld. APP for the State.

Accused Thomas is stated to be in JC.

Put up for consideration on 04.08.2020

                                                               

(NIHARIKA KUMAR SHARMA)
  Duty MM-04/North/Rohini Courts

Delhi/17.06.2020


